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02.09.02 

The Aplicant is absent on 
call. R-4 continues to rerna 
absent. A.Ds not yet back 
from R-1 to R-3 although 
notices by registered post 
sent on 2.6.02 and hence 
the service treated suffici 
on them. Call on 23.9.02 fo 
counter if any. 
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26.07.0 2 

The Applicant is absent on 
call.A.D ,returned after 
service from R-.4 who is 

absent on call. NO steps 
taken by him to file 
counter. Await return of 

A.D4 from other resrondents 
1 

ORDERSOFTHETRIBUNAL. 

Order 	4,?20P 1 

Heard Shri 3.J.1,Janda, Advocate for the 

Applicant and Shri 	 learned,  Senior 

Standing Ccuns ci for the Respondents. 

Applicant's father died premathrey 

on 27.9.1996, while working as Deity Post Master 

of Sambalpur Head Oft ice. It appears that the 

applicant's family are the mnbers of Sche-3u!ed 

Trribe/Oran,. Following to prematxtre/unt1ne1y 

death of the sole bread earner of the family, 

the family has gone to distress and in the said 

premises, a prayer was made to prrid.e an 

employment ass istance,on canpassjonate grcund, 

to the present applicant; the only son of the 
Qeputy 

deceasedPost Master. The prayer of the Applicant 

having been thrned down by the Circle Relaxatio: 

Committee, he has filed the present Original 

Application under Section 19 of the A.T.Act 

for redressal of his grievances. The following 

two grounds have been assigned under Annere7 

dated 30.1.2002 by the Respondents, whi1 

rejecting the claiii of the Applicant for a 

Compass ionate appointnent. — 

"1. 	The family has got total terminal 
benefit around Rs.2, 44, 163/- & 
also getting Family Pension 

t 	 Rs.2770/- + D.R. p.m. 

2. There is no liability" 

Both the grounds aforesaid are interlin 

Law is ..'o1i 	t.tlsi ju t 	cases of aiir 

other 	• toel itoritv of Ioia Lt9. 

Ors.(reported in 2002(2) ATT(SC) 25 	Rankanio. 

ahoo vs. Union of India(reorted in 2002(2) 1 

C.J.D.(AT) 21)and Nina 11mari Mohanty & another 

s • Union of India Se Ors. (reported in (1994)2 
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Pattie are osL'nt 
on callo IO steps ta.cen 
by cern to file counter. 
Therefore, put up before 
the Bench for further 
orders. 

ATT(CT) 12d)that terminal beneIits sijcxild 

not be CUIT;Uted for determination of indigent 

condition of the family. Thus the first groind 

urged for rejecon of the prayer for ccnpasSion- 

IU  ate appointment Ts oierrled. Now let us examine 

the 2nd groind urge for rejection of the 

prayer. it has also been explained in the 

ccLlnter( as pointed but by Shri A.K.Bose, 1 cr:ned 

Senior Standing Coinsel) that fo11owinc to 

premathre death of the Deity Post Macter, 

the Fkak family, now consists of the widow 
only 

and theLs  on (App 1 Ic ant). it is the case ot tI e 

Respondents that since the family iaz r-aived 

a substantial amoint towards terminal benefits, 

the same is sufficient for two members of a 
1v 

famly to sustain and it cannot be said that 

the family is indigent. 

Since the determination of the u-id i'j en t 

condition of the familys terminal benefits ar 

not to be ccpu ted; it can safely be concluded 

that the family is in distress condition an-31  

once the family is in distress condition, a 

ccl!ipassionate appointment shoild be given to 

one of the members of the family to recnc/e the 

indigent condition 

In the aforesaid premises, whiL 

qu as hir/s etting.- as ide the order under Anne r .4 

dated 30 • 1, 2002, the matter is again remitted k 

to the Respondents, who shoildonsider to 
4- 

pride a cQnpassionate apo1ntmeut in r- 

of the Applicant: as terminal 	rei ±ts are LIot 

to be ccmited for determining indigent 

condition of the family. Since the death c the -41 
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Deity Post Master took place in the month of ine/9, 

the Respondents wild act expeditiis1y, preferably, b 

the end of March, 2003 on the direction as given abe, 

This O.A.  is disposed of in the light of the 

observations and directions made abwe. No costs. 

Send copies of this order to Respondents and 

free copies of this order be also handed over to the 

learned ccLlnsels of both sides, 
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